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law of: the ‘parties .as fraudulent and by whrch therefore, it

RaNaILsEAL swould - not allow the intended beneficiaries to profit at the ‘ex= &
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 joined in a scheme for depriving the judgment-creditors of their

pense of third parties. If the -defendants -told Ambégbdi- that
their claims were barred by limitation, it is plain that - they.all .

due. - If they did not tell her, they deceived her by their silence,

- when, as near relatives getting an ‘advantage, they were bound, .

in dealing with an ignorant woman, to jput her in possession of ..
all the material facts®.- This, however, is a position which they-::
~do not take up, ‘and - could not be allowed to take up, 80 as - to-
proﬁt by their own avowed frand. SRR s

- For the reasons we have given we conﬁrm the decree of the
© Court below, and declare the property in question subJect t0~:‘j
attachment by the plaintiff in execution of his- decree’ against”
Manchhérém. - Costs to be paid by the appellants, The Code of
Civil Procedure provides equitably for other creditors of the de-,-
ceased Manchh fram who have been drhgent in pressmg then- .
claims, S : :
See e Decree conﬁrmed
(1) See Act IX of 1872, Secs 16 17 C'om. Dlg Tnt. C‘ha.ncery, (2 T. 11). o

APPELLATE OIVIL

- quore l{r. J’ustwe Weat and Mr. Justice N mibhm Homdds .

MORO ABA’JI, Dxcmsnn, BY s SON AND Hr.m, ATMA’RA'M MORESH .
VAR THA’KUR, (ORIGINAL DXFENDANT), 'APPELLAXNT, 7. N. A'RA'YAN :
DHONDBHAT PITRE AND ANOTHEB, (omemu. Pmmrms), Rmonn- :
mrs. '
Relahons of indmddrs with lchote ¢ hot—-H:s .status in the Ratndgm Distrzcl

S Ownership not an essential incident ofkhotsth—Onus-—Thal

{:The plamtlﬁ's were the indmddrs ofa certain village in' the Ratnd«rxrx sttnct‘ 75'
which ‘was granted to their ancestors by. the Peshwd under a sanad dated 3rd
September, 1778, The defendants were the vatanddr or” permanent- khots ¢f the
same vﬂlnge In a previous suit between the parties relating fo’ “the forest’
attached to the village, it was held, npon the construction of the Peshw4’s sanad, R
that “ o far a8 the Peshwé’s Government could pass the soil of the village and
its revenueg by its grant, it did pass them to the pla,mtlffs ancestors,” and that, .

therefore, the plaintiffs were the ownera of the forest. In the present suxt, whxch “

e

" # Cross Speclal Appeals, Nos. 257 a.nd 307 of 1875.



VOD XI] BOMBAY SERIES .. gt

j was brought to oompel the defendants to pass a fresh Labuldyat every “year to the 1887,
plaintiffs, and to recover. the revenue from .them.for the years 1869-1870. and .
" 1870-1871, the defendants contended (énter alia ) that they had proprietary rights,”.

*as mherent in their khotslip, over the cultivated land of the village, and that the -~ NARLYAN
pla.mtlﬂ's, as indmddrs, were mere aliehees of the land-tax payable to Govern- D Ifgf&%ﬂ{'t
" ment. ;. In support of this contention they principally relied mpon the fact that = '
they were entitled to recover, and did in fact .recover, thal, or rent for lands-

- reclaimed and broucrht under cultivation by the plaintuffs. The plamtlﬁ‘s claimed,
~on the other hand, to be the absolute owners of the whole soil of the village, and
that the defendants were estopped, by the annual kabuldyats they had- passed'
: through a.long series of years, front setting up a proprietary title. = - o ooy
Held, that the mere fact of the defendants :being watanddr khots did not make-
them proprietors of the cultivated land in the village ; that proprietary nghts
were not ‘essential to the conception of a khotsth ; thatinlevying thal on the lands 2
tilled by the plaintiffs the defendants did not necessarily assert, they certainly

-did not establish, a proprietary right to the soil as against the indmddrs ; and that "

the defendants held a position with rights and obligations not essentially differ- .
" ent from those of other khots i in the Ra.tnamn sttrlct, Who were fa.rmers of the
public revenue. : .

- Mowro ABLJI

THESE were cross spemal appeals from the decision of Dr. A. D h
" Pollen, Actmg Assistant Judge of Ratna,gu'l, in cross a,ppeals":

" Nos.. 344: and 356 of 1874.

The plamtlﬁs are the indmddrs of the v111a0'e at Kasarde, in.

the Ratn4giri District. The defendants are the vatanddr or permas .

" nent khots of the same village. The village was granted by the .
Peshwa s Government to the plaintiffy’ ancestors under a sanad

dated Srd September, 1 1778. The sanad purported fo grant * the .-

: vﬂlage of Kasarde in tarf Khérepstan, in tdluka Viziddiirg, in-

“cluding both the svardjya and mogldi, (shates of révenue), togethier™

w1th the. ha,bsthata, ulbdb, kulkanu, (all taxes and asseysment,” -

&e.,) the present and future cesses, and the indm tixdi - (oess), :
excluding the hakddrs, indmddrs, and devasthan, (that is-to say);

the whole village, together with the water, grass, wood, stones, -
mmes, and hidden treasures ; =

At ‘the date of this gra.nt the defendants ancestors Were
absent from ‘the. village. - " They had left the v1llage some’ years o
before, owing proba,bly to the political dlsturbances of that period,
They did not return to the village and -resume their position as--
Fhots till A, D.'1810:11. ' Since then they discharged the ordmary o
duties. of khots, and en_]oyed the: ordmary r1crhts and pr1v1leges"‘

1ncldental to thelr lchotslnp
"B 6779 . :
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 their agricultural and domestic purposes, in a,ccordance with: the:

THE INDIAN LAW RDPORTS

- In 1875 the plalnt1ffs sued the defendants to recover - damao-es .
for cutting down certain trees in the forest attached to'the’ vxllaﬂe
of Kasarde. In that suit’ the defendants contended ‘that;: a,s;
khots, they were proprletors of the whole. vxllaae mcludmg thef
forest.. The case came up on second appeal to the High Court,

~ which held, upon the construction of the sanad of 1778, that.

“ g0 far as'the Peshwd’s Government could pass the soil of the
v1lla0e of Kasarde and its revenues by its grant, it did: pase‘
them to the ancestors of the plaintiffs, the Pitres.” “Thé’ plamt-
iffs were, therefore, declared to be the owners of the’ forest sub-
ject, however, to the right of the defendants” and their tenants;
to cub and use so much jungle wood as might be necessary:1 for:

custom of the country(l)

', In the present 'suit the plalntrﬁ”s alleged that the defendants.-
"had not executed to them the annual: Fkabuldyats, nor pard over
to them the revenues for the years 1869-70 and 1870 71.;, They,
* therefore, sought t0 récover the revenues ior those years 'andvto -

compel the defendants to pass a kabula,yat every yea.r"

""The defendants contended that, as 'vatandm Ichots they were"
'propnetors of all the cultwated lands in- the vﬂlafre 3. that they 4
were not bound to pass a fresh I.abulwyat every year ; tha.t the~
plamtlﬁ's, as indmddrs, were onl; entitled to the land 1evenue"-
which would be otherwise payable to Government and that they

‘jhad recovered the same f01 the yeals in questron d1rect from" he
; ~tenants. : :

- The Iower Courts a.warded the plamtlﬁ"s claam for the yeare
1870 71 L S '

Agamst th1s declsmn both partles preferred speeral nppeale
to the High Court, which on the 30th September, 1886 held - that"

. the degision .in the previous suit reo*erdmg the forest. lands did
: not operate as res judicata so as to estop. the : defendants from .\
estabhshmg their rights to their cultivated landsin-the, v1llage .
- [The case was, therefore, sent back to the District Court to deter:
" mine. whether the. defendants had any and what: rlght .over:the
cultlvated area of the village in derogatmn of the comprehensrve;’

(1) Pnnted J udgments for 1881, Pe 146 gee note, post, P..688; "




:tshwa s _sanad of 1778 (1)

"5acter ‘a3 tatanddr khots- had only hereditary rights of manage-

"l‘he Ass1stant J udge found that the defendants, in their char- :
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ment and of recovering from the tenants the customary share of .
_;’the produce, ‘but had no propnetmy mterest Whatever in a,ny .

_:jlands in the v1llage, -

=To’, thls ﬁndmcr the defendants took obJectlons under sectlon'
7567 of the Code.of Civil Procedure (Act XIV of 1882).

Hon Ra.v Saheb V. N. Mcmdlzk for the. appellants
M dnekshdl Jehangzrshah for the respondents.

E WEST J ““The contest in the present dase- is between the -

indmdérs of the village of Kasarde, in the Ratnégm District, and

- thekhots of the same village. - The former are a family of Pitres,
“‘the latter of Th:ikurs, and’ they may be named aceordmgly for the»

. sake of convemence ’

In’ the year 1778 the Pitres of that day obtained from the

_‘;'Peshwa a grant - of ‘the village of Kasarde. Tt is expressed in

‘the most eomprehenswe terms, and it conveyed to the grantee
all the propmetary rights over the village that the Government
o could transfer to him: It has been construed in this sense in i

prev1ous suit between the partles now before us as to the forest

land of the Vﬂlace—Naniya'n Dkondbkat Pitrev. Trimbak Vithal -
Thdlcur(2) In the Judgment in that case the late’ Chief Justice says: -

: 'that “s0 far as that Government could pass the soil of the village:

of Kasarde and its revenues by its grant it did pass them . to the.
’ APltres, the ancestors of the plaintiffs.” This would at first seem to. -

‘be an‘adjudication as between the Pltres and the Thékurs, that the

former were unqnahﬁed owners -of the whole village, and so it:
was’ construed by the. Assistant Judge in dealing with' the first

set of issties remltted for trial by this Court. * But the suit decided

'by the ‘judgment in questlon had for 1ts physical object only the :

forest lands:of the v1llege It made certain reserves as-to the:

; user of the forest m favour of the Thékurs as landholders, Wluch

(1) See supm, P 355, 0 (9 See mfra, Pe 688, note. '



1684
1887,
~ Moro Aniaz
. Ve .
NArRAYAN
DHONDBHAT
PiTRE,

’ : "iiHﬁm‘DIAN iJAW REPORTS. “IVOL: XL

were 1ncons1stent thh an absolute ownerslup on -the part of the
Pitres. Lastly, it was clear that, in so far as’a proprietary oreven:
quasi-proprietary right subsisted over any part of the va]lage atf
the time of the grant, that right could .not have. been destloyed»

" by the grant, nor was it meant to be touched by the judgment. .

The decision was res judicata as to the -particular area to: which

3t referred, and the Thakurs could no more as to that set up.any

right against the award in favour of the Pitres... But. conceding’
all this, it was maintained the principle by which. the grant had .
been ‘held ‘to pass all unoccupied and. uncultivated land of the

village to the-donees would not apply to the lands .not mcluded-
in: that category. That the Thakurs. had had some rights as.
landholders, was 1mphed in the judgment; and their title as khots

' gave them, it was urged, proprietary rights at least-over the

cultivated parts.of the village area.- It was certain thab a diss’
tinction . might possibly be drawn between the application of a
grant to the unappropriated wastes and to the occupiéd lands’ of
& village granted in general terms; and yielding to.the argument
on behalf of the Théikurs, we sent the case: back for a,prec1se’
determination of whether that family could on the basis on which

“they rested have legal rights, and whether in fact they had legal’
- rightsover the area of Kasarde apart from its forest lands, which

constltuted a deduction or derogation from the comprehensne
ownershlp ostensibly conferred on the P1tres by thelr grant '

- The ‘questions proposed by thxs Court have been carefully

) mvestlgated by the Assistant Judge, and we are now enabled to-

bring this protracted litigation to a close. “At the ‘time- when

_the grant was made to the Pitres in A.D, 1778, the Thékurs were :
’:absent and had for some years been absent from  the vxllage,_
owing apparently to the political disturbances of the tImPS If'
 the rights annexed to a khotship are to be regarded as in: any'

- way. dependenb on the fulfilment of public duties, there wai ap-
' .parently a good cause of forfeiture in the case of - the Thé,kurs

They did not resume their position in the v1llawe 1l about 1810

-~but in 1811 and- afterwards they succeeded in re- estabhshmg
- themselvesas Fhots. - In 1814 their rights*in : this* charactér as .
against a-rival family:the Pathadis, were-fullyrecognized’ by
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‘the. Peshwa, and they have not since: been senously dlstmbed
The ordinary duties of khots have:been discharged by the famlly
“The-ordinary advantades have been enjoyed by them.. - The con-
tention between -them-and the .Pitres has arisen out of a claim
-asserted" by the Thékurs to - proprietary- rights. as: inherent in
-their khotship over the whole soil of the' village, except-so.far as
individual rights had been acquired against them by immemorial
‘occupation, purchase, gr other means. recognized by the.law.
They would limit the rights.of the Pitres to’ the bare reception
of the revenue or land-tax that would:otherwise. be paid to the
Government. It is plain:that .the grant, which confers on the
Pitres everything down to.the earth:and’stones, was'not meant
to have so restricted ‘an operation; ‘and; as regards -the forest
lands, it has been decided by the previous judgment of this Court
' that the Thékurs’ pretensions could not be supported :

As ecards the cultlvated lands and those whlch from tlme to
tlme were taken into, cultlva,tlon, the Thikurs, as vatdnddr ot

permanent khots, seem to have held a position with r1ghts and:
obhtratlons not essentially different from those of other khots in’

the. dlstuct They have not made out that, as khots, they were

E absolute owners or were ever recogmzed as absolute owners of
" the cultlvated fields of the vﬂlage Had they come back in 1810

with pretensmns such as would make the tenure of every field in
the village precarious, they would no doubt have been strenuously
resisted by the rayats. . Had they asserted as against the Pitres

- the extreme claims which they. bave recently set up, they would

not ‘have been allowed quletly to oust the Pitres from the advan:
- tages: of their ample grant. The kabuliyats which for a long
series of years: they passed to the Pitres, though they may 'nob
disprove. the existence of certain proprietary rights -in-the khots,
“do..not certainly tend in any way to establish such rights; and.
the grant,of 1778 to the Pitres tends to show that, in the, view of

the Peshwd’s Government, the existence of khots did not annul the

ownership of the soil as.vested in the sovereign and transferable

by his grant... As the grant adniittedly operated on‘a great part:
- of the village, and the kabuldyats passed by the  Thékurs werein-
- accordance with it, though it deprived:them, .according to theis.
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: allega{nons, of part of thelr estate, it vested on them t inake’out

' the decision as to the forest lands’ Would be res judwata as.to the
‘ cultlvated lands also, - v S -

“in a few specla,l instances would 'by no means prove that' they

' tempted to prove an acquisition of ownership by the” Thékurs{
f-lf not a recowmtlon of an ownership prekusly Vested in them,“'
“1s the one-in which they forced the Pitres to pay . them
_rauted thal, or rent, for land reclaimed and- cultivated by the:
Pitres notmthstandlna the rights of the latter as frrantees
- Thakurs, hOWever, were undoubtedly . lchots, that cannot ow.
be questioned. In that character they being subJect to ettle"j
With: the Government for the. whole : land-tax -of the " villages:

THE INDIAN LAW REPORTS, [VOL. XL

that in the other parts of the village it had no such operatlon, owmg
either to a law and to pre-existing rights which so far: dep,' 1
the grant of effect, or else because they had subsequently acquu'
rights in the cultivated lands, though not-in the waste, -of. the
village, which annulled to that extent the pmma facw freneral;
ownership of the Pitres. It is plain that they were called/on tozj
establish some clear line of distinction between the two desenp- :
tions of land. :If the two were classed tooether as to, the legal;
rights of whichthey were the object, then, as they fell under an:
identical principle and were embraced in the- same _]ura,l relatxon,_‘?

' 'We cannot think that the Thakurs ha,ve esba,bhshed any such ;
distinetion ‘between the two classes of land as would §upp b
their contention in the present” case. They have relied on"a’
general propnetary title as involved in their khotsth, whmh
conclusively negatived by the previous judgment of. thxs Court.f":‘
They have " produced - some’ instances of khotshipéf Cfea
enjoyed with such. proprletary rights. The ad.)unctlon vo, th

were generally incident t0.a khotship. In the case of < bkad@
or temporaly leasehold khotslmp it seems admitted they wer not”

50, and that is enouO*h to show that they are not essential to. the v

‘conception of khotsth But for the pulposes of the present case;

- a reference. to the previous judgment is enouorh That decldes-
: /that in the case of this village, and as between the pa,rtzes ‘before
- us,. the khotship, as such, did not comprlse OWIlel'Shlp

The most important of the transactions by whlch it
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whlch tax- was 1n theory vauable a,ccordmo- to the produce of 1ts‘
Moxo Anht

.{.Zlands, had obv1ously even as farmers an interest in" ‘gvery: eulti<
:gvated plot not speclally exempted to the extent. of the « thal,” or -
~éontribution: properly- leviable upon it.- This’ was the rwht by

“which:: as khots settling: for the: village revenue as an aggregate .

they were, compensated for the obligation they thus accepted.

Wlthout this right every extension of oultlvatlon would bt tend

~to”‘make ‘them ‘poorer. , -With it they -would -be rewarded for.

18871 :
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"then‘ a.ugmented pains by an incréase of the difference between.
‘the’ moderate aggregate payment t0 the Goveérnment under their +
annual kabulm/at and the'sum of the rents : 'Ievzed in deta,ll from

Tj the occupants of the soil.’

“The Pitres were grantees of. the v111a0'e,

and as owners of the ‘

'forest Ia,nd they could prohlbxt its apphca,txon to cultlvatlon.

Wlthout this right their OWIlel‘Shlp would have been a mers .
hame; and in all ‘parts of India the soverelgn was accusbomed to
make grants of waste lands as from a terra regis” " which were. -
vrecogmzed by the common law as valid, even’ though the lands. .
lay. within the nominal confines of a half-occupied village, ‘The

constitution of such an 1nd1v1dual right extinguished the genera,l ?_

_nght to goin and occupy, “subject only to pa.yment of the Tate

or land-tax lev1able by - the. Government.” But ' if ‘the “Pitres: -
1nstea,d of forést land- owners tumed themselves int6’ cultwators v
‘or the landlords of cultlvators ralsma ‘ produce, they became
_lmmedlately subJect to the khot’s rlghts to levy thal.: The khot
~would have to pay so much the more, in theory at any rate, for -

'every ﬁeld newly brought ‘under” cultlvatlon, and the occupant

‘was in his turn equally bound to pay the ‘khot,”

« ) :{fact that the P1tres took “the Grovemment’s dues amsmg s
from - Kasarde from the Thékurs did not alter the legal relations-

subs1st1ng between ‘them on the. _point we ave’ now" consxdermg

:The Thé,kurs settling for the whole Vlllage had a right to make: v
'1th1n the allowed hmlts on. every cultivated holdmo"
,W1th1n it Both partles appear to have set up clalms as to land o

a proﬁt’

1§ enough now to pomt out that the Thakurs in. levymg 8, thal”'; s

.gn'the la,nd tllled by the Pltres or commutmo' 1t mto a “ khand;ﬁ‘
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‘»1ve of titheable erops.

" that the questions laid down at the- prevmus hearing- of th
,appeal can be answered in a sense favoureble to their pretensmn :

‘_:'September last, we pronounce in fa.vour of the claim of the’ plamtf
iffs to the vasul, or annual revenue, Wlth all costs on. the Thé,kur .
~the defendants. R -

1887, kit
E :MoRo Askar bhsh a propmetary rlght to the s011 as agamst the Pltres

tlthe-owner did not become owner of the soil in England throug
the share to which he was ent1tled in lands newly ma.dA products

On the Whole we canno('l conclude that. the Thakurs have 8]

With the qualification indicated in our judgment: of the- SOth

Nom.——-The followmg i the Judgment of Westropp, CJ v and Wé.nébbéx

Haridds, J.;in Ndrdyan Dhondbhat Pitre v. Trimbak Vithal, (Appeals No: 27land
*- 832 of 1880}, delivered on the 19th “April 1881 referred toi in the above ioft’
' (wee Printed Judgments for 1881, p. 276)t— - .

Wns’morr, C.J.+—Ib is clear from the sanad gra.nted by the. Peshw

. ment in the Sur year 1179 (Shake 1700, 4,D, September 3rd, 1778) that so faras tha.ﬁ
Government could pass the soil of the village of Kasarde and its reventies by its.
* grant, it did pass them to the Pitres, the ancestors of the pla.mtxﬂ‘s, the pnrcels
: granted being ¢ the village of Manja Rasarde in tarf Khé.tepatan
Vizisdurg; including both -the svarajya and the moglm, “(shares of revenue),
} togethet with the habshipati, (tax formerly levied by the- Abynsuuans), the Ful-.
;‘k-'lbdb Lulkany, (all taxes and assessments, &ec.,) the present and’ -future’ cesses, and

'f ,'bhe tném t:zm (cess), excluding the hakdars, indmddrs and devastham, [that 1s

% say]. the whole vxllage, together with the water, grass ) ‘
- (stone qua,rnes), mines, and hidden treasures.” "

: téluka

The defendants have produced here a document which their plea.ders have
spoken of a8 a sanad, but it contains nothing to show that the forest (or ]ungle)

“*_ or the trees therein are vested in the defenda.nts. It was numbered as -exhibit’
. 223 in Regular Appeal 13 of 1869 in this Court; It is not properly o s{anad but”
+ . ig a judicial - settlement .of a dispute as to- khoti rights.in. Whlch nexther the .
f‘*:vplamtlﬂ's nor their ancestors were _parties. . Exlnbxts 419 and 374 show . that 3
« in 1860 the Collector recogmzed the plaintiffs’ right as mdmdars to- the Jungle,

and referred the defendants to a civil “guit if’ -they:wished. to: dlspute, that
mght and for some’ nine successive. years afterwards the £
bulciyats glven annually to the mcimdars by the. defendants,

‘j the present sult s ﬁled on. the 6th- January, 1875 in
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L 8o made- over~ by the Mémlatdé.r to the defendants and of ‘the trees cut down
° by the' latter, and, therefore, is not ba.rred by 1im1ta.t10n-~ The attachment by
‘ Government in.1857 tould not operate as an adverse possessxdn oo bebalf of

defendants ; and, as  we have seen; the title of the plaintiffs was lorig affer that

. event. fully- ad!mtted by the defendants, __nor could then' dlsputes thh their - “p.

i nelghbours afféct the plamtlﬁ‘s nghts‘ e ey x

~The- ev1dence, given on behalf of the pla.mt1ffs a8 to 'che vaIue of the trees ‘

_stands uneontradicted, and has been Credlted by both of the Courts belows
U Wee conour with both of the Courts below in thmkmg that the pla.mtlﬁ's were

excluSWely entitled to the goil- and.to the teak, sissu (blackwood), and khair -

_trees, We think, also, thats the plaintiffs were entitled to ‘the jungle trees;

“sub)ect however, to the ught of- the defendants and their tenants 1o ont and
use so much ]ungle wood as may - be necessary for their agricultural and domes:

‘tic. purposes only, in:accordance wmh ‘the custom of the country; but not'to cut
or take away the same for sale or gift or other purposes. 'The defendants had

undertaken by the kabuldyats' not to cut jungle wood without the permissiot -

of the plaintiffs. So far from asking for such perm1ssmn, as they were bound
“to do,-they caused the Mamlatd4r to make over to them,]ungle and other trees
cut by the plaintiffs, and afterwards mdlsenmmately cut trees of. all sorts on
their own account. Hence we differ with the DlstrlctJ udge, who has deducted

the value of the jungle, trees.from the daniages awarded by the Subordinate

Judge. Under the special circumstances just mentioned, “the defendants were

not entitled to any of the jungle trees taken orcut by them in violation of the-

Labuldyats, and must, therefore, pay the full a.mount of the dama.ges, Rs. 913-12
,awa.rded by the Subordinate Judge. . : « .

We vary the decree of the District Judge by awardmg to the plamtlﬁ“s the sum."'
of Rs. 91312 as damages originally awarded by . the. decree of the Subordinate

Judge. We: concur with the Courts below in declaring the plaintiffs entitled " to

the soil of the forest and to the . teak. sissu’(blackwood), and khair trees, and

also we declare the plaintiffs’ entitled to the jungle "trees of the said forest,

" 1887,
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subject, however, as regards the said ]ungie trees, to the right- of the ‘defend-

ants and their tenants to cut and use so much jungle wood as may "be neces-

-sary for their agrxcultural and domestic . purposes only, in ‘accordance with the -
custom of the ‘country, but not to ' cut or take away the same for sale or glft or .
other purposes. Prekusly to cutting so much jungle wood as may be necessary -

for agricultural and domestic purposes, the defendants must ask permission fo *

do the same frbm the plaintiffs, and the plaintiffs are bound and hereby directed

to gra,nt such permxssmn to.the defendants and thexr tenants, and" 80 to main:

tain the jungle trees in the forest as to have there ab least a sufficient quantity of
-jungle wood for the defendants ‘and»their tenants for such agriculbural and

.. domestio purposes - aforesaid. - 'The - defenda,nts must pay to the plaintiffs their -
“costs of the suit, the costs of the appeal “to the District Court, and the costs of -

" Second Appeal No. 332 of 1880 to this Court.. The parties respectlvely should

' bea,r thexr own costs of Second Appea,l 271 of 1880 to this Court
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